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MR." m:wspmm
question is:

“That the Bill be passed.”
. The motion was adopted.

p——————

,15.19 hrs.

ORISSA APPROPRIATION BILL®,
1973

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): I beg to
move for leave to introduce a Bill to
authorise payment and appropriation
of certain further sums from and out
of the Consolidated Fund of the State
of Orissa for the services of the
financial year 1972-73.

MR, DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sumsg from and out of the Con-
solidated Fund of the State of
Orissa for the services of the
financial year 1972-73.”

The motion was adopted.

SHRI K. R. GANESH: I introduce**
the Bill.

1 beg to movet:

“That the Bill to authorise pay-
ment and appropriation of certain
éurther sums from and out of the

_-Consolidated Fund of the State of
 Orissa for the services of the finan-
clal year 1972.73 be taken into

-consideration,”

The
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MR. DGPUTY-BPEAIH
quution Ast
'Thnt the Bill to authorise pay-

ment end appropriation of certain
further sums from and out of the

Consolidated Fund of the State of
Orissa for the services of the finan-
cial year 1972-73 be taken into
consideration.”

1'_he motion was adopted.

MR. DEPUTY-SPEAKER: We
will take up clause by clause
consideration.

The question is:

“That Clauses 2 and 8, the Sche-
dule, Clause 1, the Enacting For-
mula and the Title stand part of
the Bill”

The motion was adopted.

Clauses 2 and 3, the Schedule, Clause
1, the Enacting Formula and the
Title were added to the Bill.

SHRI K. R, GANESH: I beg to

move:
“That the Bill be passed.”

MR. DEPUTY-SPEAKER:
question is:

That the Bill be passed.”
The motion was adopted.

—

The

15.21 hrs.
[Serr K. N. Trwary in the Chair]

REFUGEE RELIEF TAXES (ABOLI-
TION) BILL

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): Sir, I beg
to movet: - .

“That the Bill further to amend
‘the l'ndian Stamp Act. 1898, the

_*Published in Gazette
dated 28-3.78." '
. "Introduced wm;

of India .'l:xtuordinary Part II, Saet!nn 2,
the recommen dation. of the President.

fl!ovod wlth ﬂm mndationot tho ‘President.
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[Shri K. R. Genesh]

Central Excises and Salt Act, 1944,
and the Union Duties of Excise
(Distribution) Act, 1982, and to
repeal the Rauway Passenger
Fares Act, 1971, the Tax on Postal
Articles Act, 1971, and the In land
Air Travel Tax Act, 1971, be taken
into consideration,”

While presenting the budget for
1978-74, the Finance Minister inform-
ed this House that the refugee relief
levies would be withdrawn with
effect from the 1st April, 18738 and
that necessary legislation for this
purpose would be introduced before
the end of this financial year, The
present Bill seeks to fulfil the above
assurance.,

The following duties and taxes
were imposed by Parliament in 1971
in connection with the relief of
Bangladesh refugees:

(1) additional stamp duty of 10
paise on bills of exchange,
promissory notes, bills of
lading, letters of credit, poli-
cies of insurance, transfer of
shares, debentures, proxies
and s0 on;

(2) excise duty of 2 paise on
newspapers and other print-
ed periodicals;

(8) tax of 5 per cent on certain
fares paid by passengers
carried by any railways in
India whether by itself or in
conjunction with any other
mode of transport or in con-
junction with the railways
in any adjoining country;

(4) tax of § paise on postal
articles other than postcards
or newspapers transmissible
by post as registered news-
papers; and

(5) tax of 5 per cent of the fare
payable by passengers for
inland air journey.

The Bill seeks to withdraw all the
above dutles and taxes with effect

from 1st April, 1873 by amending or
repealing the aforesald Acts.

Provision has also been made in
the Bill which would enable:

(a) any person in possession of
unspolled stamps of 10 paise
denomination with the ins-
cription “Refugee Relief"
issued for collection of addi-
tional stamp duty to claim
refund of the value of such
stamps within a period of
six months;

(b) any person holding unspoil~-
ed refugee relief adhesive
stamps of 5 p denomination,
or inland letters or aero-
grams embossed with such
stamps to claim refund of
the wvalue of such stamps
over a period of six months,

In both cases the refund would be
paid either in money or in the form
of other stamps of the same value.

(c) any person from whom tax
has been collected for any
railway journey commencing
on or after the 1st of April,
1973 to claim refund of such
tax from the railway admin-
istration within six months
from the commencement of
this Act.

Similarly, refund can also be claim-
ed for tax paid in respect of inland
air journey commencing on or after
1st April 1973 from the carrier and,
where the carrier has deposited the
tax with the Central Government,
from the Government, Since the
additional stamp duties are payable
to the State Governments, provision
has also been made to enable the
State Governments to lay down any
other procedure with a view to faci-
litating the expeditious disposal of
claims for refund. Similarly, the
railway administration would also be
laying down some procedure with a
view to expediting the disposal of
clairas for refund for any tax paid in
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respect of rail journey commencing
_murqﬁer-the;nAmﬂlm.

The Bill has been brought forward
in view of the demand in this House
and elsewhere for abolishing the
taxes/duties imposed to meet the
extra financial burden cast on the
government following the large in-
flux of refugees and their subsequent
return and rehabilitation.

I, therefore, commend this Bill for
acceptance by the House.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend
the Indian Stamp Act, 1899, the
Central Excises and Salt Act, 1944,
and the Union Duties of Excise
(Distribution) Act, 1962, and to
repeal the Railway Passenger
Fares Act, 1971, the Tax on Postal
Articles Act, 1871, and the Inland
Air Travel Tax Act, 1971, be taken
into consideration.”

I T A ag & s foeos &1
MY wmr 37 gfagw ww O
1899 ¥ ¥FwwA 3q =T &I WE!
¥ faw ¥ weafga sow 93 W%
In" the Indian Stamp Act, 1800—

(a) section 3A shall be omitted;

4061 LS—11, -

~ (b) after section 544, the fol-

W HAR I W S §
“Provided that the State Govern--
ment may, with g5 view to facilitat-
ing expeditious disposal of claims
for such refunds, specify, in such
manner as it deems fit, any other
procedure which may also be fol-
lowed for claiming such refunds.”
T TR FT waww R fe e
TaTHe 97 ORY ¥ ToT W oeT

T A faw A § TR SeweE
Fr ¥ mify ol A g folts frer
% | Wi fE gaTa ag wvE @ @
% fie ot o ST ¥ W 98
war 39 & Wl fewee = faea,
TgT W] awd & wad fmd &,
Afer o grwlen ¥ mga AHT WA
wr &1 #F fe ArEw EEEd W
AEAAT WEAT X AT W T IWA
W S wed 3w & o oy
feado & T @ 1w faw
W w S @ TaHRE 9T 7 BIF
w7 o fawr ¥ wfem o

g arw & 4l o ¥ ag
wiger fif afrer wedt dew G
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[sfr x= o W]
¥ o aF ¥ W o 5 ¥ frewn dar
wr, st feed  woomdf W 4,
T H ¥ fray wyw @R o wr
W A §% o woomdt & s aAn
qw Ny e gmr M AY?
WX wre §ar 3w & fAfsfeduw &
fog g s v wr R

s &t & ag f ST AT E
fs aredv, waqR, = Ao SR
sy & am #, fag fr 99 T Sl
g & B Ag & fa=arfar s
9ET 9T ¥ I §F X G IT AT A
ar v ? owmr AR AT T R
fag  vwr ®aT ET o & 7

wmfs wAw - ow fam &
T ¥ AgT T A )

ot TM T WAt & amET Al
W O§ 1 I WA ATTY
SR ¥ meew X WA I FEAr
gfs Wi #wragy s A4 T
frar onr, R E ATE @A T F@T
W | T & AT wE AT AANN
ag &5 =wft og 5, 6 g TEgfaee
o & el W AR frm F amrae
| o, FCFF ] W LT Ot Wiy
T a9 ¥ AT S0 & gHe g )
wie g@ &1 vs fvzd gAr
wifgw 1

wa A ww faw & T g
fragr & frew far B Y fegos &
st & far W, € ERRe 9T
TE T AT 7O AW

(Uluberia): Mr. Chairman, Sir, I
support the Belief Taxes
(Abolition) Bill. It is frue that
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secrifices and, in spite of difficutties,
will bear the taxes and pay them
without any grudge. After the libe-
ration of Bangladesh, now they have
come forward with this Bill and I
support it. But the feelings of the
patriotic people must be respected, I
fear that the Stae Governments may
continue with the collection of these
taxes The Minister may clarify it.
I think, that should not happen.
When thesr taxes are being abolish-
ed, they should be abolished fully,
Then, whenever we want the people
to pav something extra, they will
willinglv pay. After the passing of
thig Bil' thesr taxes should not con-
tinue in anvy State. If that is there,
that the taxes will continue in the
States I am opoposed to that. The
Minister should clarify it. Otherwise,
I support the Bill.

Y rew qi# (W< ) - el
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# oy wiew ¥ ag St WEaT g
frd o g XA FAST @R ?

SHRI K. R GANESH I am thankfuyl
to the hon, Members for partiipat-
ing in the debate There are two or
three pomts which have been raised
I would like to clarify those points

Firstly, the question of procedure
has been raised Due to the fact that
some of the levies are collected Ly the
States a provision has been made that
the application will be made to the
Collector because the stamp duty will
collecied by the States In this re-
gard, since the post-offices are not the
only med:a for the gale of stamps and
other documents, it may create a lot
of difficulties That is why 1t has been
left to the State Governments also
that they may find out other methods,
procedures, for the expeditious dis-
posal of these claxms

As far as the other point which my
hon firiend, Shri Bhattacharyya has
raised that some of the Stale Govern-
ments have decided to continue the
levy of some of these tanes the hon
Member 15 aware that when the taxes
came into force, the State Governments
were also asked to levy certain taxes
which fell within their purview When
the Central Governmeni decided to
withdraw these iaxes with effect from
ist April, 1973, as far as the Central
Government 1s concerned. the State
Governments were also informed of
this declsion Now, certain State Gov-
ernments have decided to continue
some of these levies which fall into
their sphere Accordingly certain State
Governments, Rajasthan, Punjab, West
Bengal, Haryana and Mysore, have de-
cided fo continue all or some of these
levies This 1s a matter which per-
tains {0 State Governments and to thewr
Legislatures I do not think we should
discuss ebout it hers, We are with-
drawing our levies, It is for the State
ﬁwmmentn and their Legslatures to

SHRI 8. P. BHATTACHARYYA
Atter the passing of this Bill what

right have the States got to continue
with the collection of these levies?

SHRI K R GANESH It 15 for the
State Governments and their Teqsla-
tures to decide it

As far as the other point about the
amount of collections wmade ouf of
these levies I intormed the lHouse that
in 1971-72 Inland Air Travel Tax
amounted to Rs 5327 lakhs 1072-T3—
Rs 225 lakhs estimated for the who'e
year and Railwav passenger tax, for
1971-72—Rs 482 lakhs, 1972-73—
Rs 706 lakhs uplo September 1972,
tax on postal articles—1971-72—
Rse 1697 lakhs, 1972-73—Rs 18381
lakhs upto September 1972 excise dutv
on newspaper—1071-72—Rs 22051
lakhs and 1972-73—Rs 27490 lakhs
upto Seplember 1972 As far as the
additional stamp duty 1s concerned
the figures are not available [ have
already indicated that in the Bill it-
self we have provided for certain pro-
cedure and for iacihitating expeditious
disposa, the State Government has
been given powers so thal they can
provide their own procedure which
they think proper

With these words, I commend the
Bill for the consideration of the House

MR CHAIRMAN The question 18

That the Ball further to amend
the Indian Stamp Act, 1899, the Cen-
tral Excises and Sall Act, 1944, and
the Umon Duties of Excise (Distri-
bution) Act, 1962, and to repeal the
Railway Passenger Fares Act, 1871,
the Tax on Postal Articles Act, 1971,
and the Inland Air Travel Tax Act,
1971, be taken into comsideration®

The motion was adopted
MR CHAIRMAN Now the question
is

whhat Clauses 2 to 7, Clause 1, the
Enacting Formula and the Title
stangd part of the Bul"

The moton was adopted.
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Clause 2 to 7, clausge 1, the Enacting
Formula and the Title were added to
the Bill.

SHRI K. R. GANESH: I move:
“That the Bill be passed.”
MR. CHAIRMAN: The question is:
“That the Bill be passid.”
The motion was 1lopted.

—

15.38 hrs.

UNION TERRITORIES TAXATION
LAWS (AMENDMENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): On behalf of
Shri K. C. Pant, T move: *

“That the Bill further to amend
certain taxation laws in the Union

territories be taken into considera-
tion.”

As this House is aware, the Central
Government had requested in October
1971 all States 1o levy additional
stamp duly on instruments failing in
the State List, a surcharge on the
entertainment tax, betting tax, sales
tax and tax on non-commercial motor
vehicles and tax on bus passenger
fares. in order to raise additional re-
sources for meeting the expenditure
on the relief of Bangla Desh refugees.
The Union Territories of Andaman,
Nicobar Islands, Dadra and Nager
Haveli, Delhi, Goa, Daman and Diu,
the Laccadives and Minicoy and Amin-
div\ islands, Pondicherry and Manipur
and Tripura which were then Union
Territories also joined in this na-
tional effort of moblilising resources
and the Parliament enacted the Union
Teriifories Taxation Laws Amend-
ment Act 1971,

Now that the refugees have gone
back to their homeland, the time has
come for discontinuing these addi-
tional duties and surcharges, The pre-
sent Bill has been brought forward

for withdrawing the additional levies
imposed in the Union Territories of
Delhi, Andaman and Nicobar isiends,
the Laccadive, Minicoy and Amindivi
islands, Dadra and Nager Havell, Goa,
Daman and Diu, Pondicherry.

Clause 2 of the Bill seeks to achieve
this objeet. As Manipur and Tripurs
are States and as the levies in force
in these States fall in the State List
of taxation, it is for them to take
necessary action.

Some of these levies are being co:
lected by means of stamps. It 1s, there-
fore, possible that some persons may
have unused stamps with them. The
Bill, therefore, provides for the refund
of the value of ihe unused but un-
spoilt stamps. Tickets for the enler-
tainments on or after 1-4-1973 might
have been sold in advance and the sur-
charge might have been collected
from the customers,

There is provision for refund of
amount of surcharge so collected. Also
in Chandigarh where there 1s sur-
charge on bus passenger fares of one
rupee or more if the surcharge is col-
lecled on tickets issued in advance
for journeys commencing on or after
1-4-1973 the pasengers can claim re-
fund of the surcharge. Clause 3 of the
Bill empower the administrators of
union territories to issue suitable in-
siruciions laying down the procedure
for these refunds,

I wish to avail of this epportunity
to thank the people of the TUnion
Territories for their contribution in
successfully meeting the challenge
posed by the sudden and massive in-
flux of refugees in our country. I am
sure that this Bill will be welcomed
by all sections of the House. I com-
mend the Bill for the acceptance of
the House.

MR. CHAIRMAN; Motion moved:

“That the Bill further to amend
certain taxation laws in the Union
territories, be taken into considera-
ﬁm!l

*Moved with the recommendation of the President.



